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The House re-assembled after lunch at twenty-three minutes past two
of the clock, MR. DEPUTY CHAIRMAN in the Chair.

GOVERNMENT RESOLUTION

Approval of recommendations contained in Third Report of

Railway Convention Committee (2009)
and
The Budget (Railways) 2013-14 — (contd.)

MR. DEPUTY CHAIRMAN: Now, we will have further discussion on the
Government Resolution and the Budget (Railways) 2013-14. Shri Bashistha Narain

Singh, now.
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MR. DEPUTY CHAIRMAN : | am only reminding you that there are only four
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MR. DEPUTY CHAIRMAN: You have taken 26 minutes. How can | alow so
much time to every Member? Please conclude. There is no time left.

o afre ARmEer fE oc sfd H, A o @ fewr & # S A RER %
PO HAel SO FAW HEI| HEIRY, oMM ws i wml & fav ¢ merd €
q S oM T Bl @ Bl fewr g2 @ WAl S b fav M Asaqel T8 g
Aelgy, dig ¥ & Al A AN (WEF B g e 9 T e §1 S™
Mg Te | gafod @ & fag # AR St 9 emiE e

st Suwufy : URT WHY wHI 8 T g

M s armEer w0 w@R, dF figell @1 Seow @R W 9 W R
Bl gl WElRy, oM feu mm g & W IS w o em & fau 145 wRIs A 180
e Ry U & HR - T O W o145 ¥ 175 axis e feg g §1 el fEw
F A S g Tl MW 3HS fy WISE Wl oIS dgNl, O B Aded sl



342 Government [RAJYA SABHA] Resolution
B IR aRmm [{GE)

Th gl W WEl "EaEl 9 v fP RER WReR W dEr Y| ofgd @ 9eHid
T T R (g B gl SHW Yod B B mEel T8 '8 JE ®1OART dEl
T SS9 98 & MR W AW 30 fER WeR H T & wEfe Y faum
FE W T P B O3 IW F AMR W SN AE Ther de W€ ¥ ARey, A
3o B PR b R AR P AU T See-A-Sleg ©, IUAT I FHIT  HRal

gl gag |

SHRIMATI VASANTHI STANLEY (Tamil Nadu): Mr. Deputy Chairman, Sir,
| thank you for giving me this wonderful opportunity to express my views over
the Railway Budget 2013-14.

| wish to thank my party and also my party leader, Dr. Kalaignar Karunanidhi,
at this juncture, for having given me this chance to speak on this important issue.
Whenever | see you, Railway Minister, Sir, | am always reminded of a couplet
in Thirukkural.

Which means, if a king who looks simple and never utters harsh words to his
visitors, his country will be appreciated by the world. This kural fits you like anything.
A changeover from encountering with 200 and odd Members in the Rajya Sabha
and 500 and odd Members in the Lok Sabha as a Parliamentary Affairs Minister,
you have been given the task of handling 14 lakh employees in the giant Ministry.
What a sweep! Though it is a welcome relief to you, it is Himalayan task for you,
as Robert Frost rightly wrote:

The woods are lovely, dark, and deep,
But | have promises to keep,

And miles to go before | sleep,

And miles to go before | sleep.

For the first time in the history of Railways, the Minister invited al the MPs
to his office before the Budget alocation. Specia time for them was given and
he has taken every request for new projects, new trains and suggestions for improving
the services, and tried to fulfil them. Our leader, Dr. Kalaignar, has aso the habit
of meeting al the cross-sections of the society before he prepares the Budget. |
am sure, Sir, you are successful in your efforts. When we heard the voice of Dr.

Pilania, hon. MP from the main opposition Party, BJP, yesterday, | am damn sure,
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Sir, you have succeeded in your mission of catering to al the regions and all the
parties.

The Minister has very beautifully prepared his Budget Speech by opening and
ending it with a poem on train. | am aso reminded of a jingle, Sir, | learnt as
a school going girl and aso taught as a teacher:-

9 H B BT BQ Y, YA H I T OHER,
Id § ool AN, geofl FER BT |

Like this, the song goes on.

Id A 93 | HoATeN,

Ja # Holldedtd, Hollde™ BT X
Id H 93 T osrem e,

Y # RRr wed, R =medt g Y|

This is the only mode of transport where we can afford to eat, deep and also
find friends, which we can never forget, across the caste, religion and region too.
The friendship may be short-lived; we call it “rail friendship”, but nostalgic memories
do live for a very long period. Now, it is in your hands, Sir, to make travelling

by rail pleasant and memorable.

At the outset, Sir, | would like to congratulate the Railway Minister for taking
the Indian Railways to 1 hillion tonnes Select Club and for running freight trains
carrying more than 10,000 tonnes' load. The Budget represented by the hon. Railway
Minister is indeed forward looking and progressive. | would like to add that it is
consummate in its approach and is not full of pompous promises which never get
fulfilled. 1 would, therefore, like to congratulate you for coming out with a realistic
Budget which promises things that are do-able. The idea of having a Debt Service
Fund shows the foresight of the Raillway Minister to cater to future needs of debt
servicing which will have to be provided for in view of the inadequate Budgetary
support to Railways despite the huge need to augment capacity and meet the ever-
growing public demand. | am aware of the fact that Railways is reeling under the
severe financial crisis which should be the immediate concern of the hon. Minister,
but while mobilizing resources the Ministry should never attempt to affect the common

man.

The Railways have had to bear the brunt of increasing input costs for a long
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time. There is no transporter who does not hike the fare when input costs go up.
In this Budget, the concept of Fuel Adjustment Component is a realistic measure.
But, will the Minister ensure that if there is any fall in the fuel price, the freight
charges will also decrease accordingly? | need hon. Minister’s promise on this because

it is aways on the rise and never on the decreasing side.

Now, it is my duty to remind the hon. Minister a small thing, that is, the plight
of Metro rail users. We have been successfully travelling by Metro from Shivgji
Stadium to New Delhi Airport avoiding al the traffic. Six months back, the fare
was Rs.30. Now, they have hiked it to Rs.60. | know that private parties are running
it, but | request that the Ministry should also look into it and see to it that they
never loot the public.

| am particularly thankful to the Raillway Minister for taking special care for
strengthening the security of rail passengers. The Minister himself has said that only
some of the recommendations of Kakodkar Committee and Shri Sam Pitroda have

been considered for implementation.

In this connection, | would like to mention a few points. The Minister himself
has accepted that only the unmanned level crossings are the reason for most of
the accidents. The number of level crossings in India is 31,846, out of which, 13,530
are unmanned. We were told that the cost of eliminating all these level crossings
is estimated at Rs.37,000 crores. It is a very huge amount and it is time consuming
also. So, instead of elimination, will it not be a practical step to provide adequate
manpower at these level crossings? They may be deployed to minimize the accidents
at level crossings. Of course, elimination can be done in a phased manner whenever
the Ministry has proper funding for this.

| would like to raise a few more questions on this issue. What is the status
and follow-up action taken on various recommendations of the Commission of Railway
Safety on the basis of its enquiry into rail accidents?

How was the Railway Safety Fund, to the tune of Rs.1,100 crore, spent
during the last year, that is, 2012-13? Is there any scheme/project in the pipeline
to generate more funds for this purpose other than support from the Central Road

Fund?
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| would also like to ask the Minister as to whether human resources available
for rail safety are adequate. If not, what are the proposals to address the issue and
what will be the financia implications?

What is the status of implementation of recommendations of the Report of the
High Level Safety Review Committee? Will any funds be earmarked to implement

the recommendations at a later stage?

What is the status of fund allocation for advanced rail safety systems like Complete
Track Circuiting in station yards, Auxiliary Warning System in suburban section, Audio
Visual Device in locomotives, data loggers, anti-collision device, etc.?

| also wish to know from the hon. Minister as to what is the status of
implementation of recommendations of Shri Sam Pitroda on modernisation of Indian
Railways. Has the Government worked out any financial requirements for this mega
restructuring plan? If so, how will the funds be arranged? Has any road map been

prepared in this regard?

Cleanliness in Railways has been an issue which has been inviting a lot of
criticism. Probably, this has never received a focussed attention like it has received
in this Budget. The idea of identifying 104 important stations, specially for this purpose,
is a welcome measure. | hope more stations from Tamil Nadu will be identified
under this.

| am aso highly thankful for the special steps envisaged in the Budget for helping
the elderly and differently-abled persons and innovative steps outlined in the Budget
to improve catering in the trains.

Introduction of an Anubhuti coach in select trains has been criticised by
some Members. But, | do not think that this is a matter to be criticised. After
al, we do accept the executive class in the flights aong with the business class.
Only one coach is to be included on a trial basis. Rail tourism has been attracting
foreign exchange also. If some services can be upgraded to give a good image of
a Government public transport system, it should not be singled out for criticism.
Rather it is a welcome measure for more income. But, | aso request the
Minister to see to it that more second class and Sleeper coaches and unreserved
compartments are also added to the trains to cater to the needs of the poor and
the needy.
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| also request that the position of the ladies compartment, which, at present,
normally is positioned at the last, should be changed and it should be brought to
the middle or next to the general compartment. This will be helpful for the safety
of the ladies, and it would also help ladies to avoid last minute missing of the
train. | hope the hon. Minister will consider this request.

Sir, margina revision in other supplementary charges has also been criticized,
but what has been missed out is the enhancement in facilities in reservation a a
sizeable cost. | am also pleased to know that the training of railway personnel as
well as imparting railwayrelated trades to the students in 25 cities has been given
a decisive thrust in this Budget. Sir, | am thankful to you for selecting Trichy as
one of the centres.

Sir, another important point is about Tatkal booking. Sir, the Tatkal booking
was introduced so that people could get confirmed ticket for immediate travel in
the train. Sir, today, Railways is the only mode of transport, in which we do not
have a sure and certain date of travel with a confirmed ticket in our hands. Sir,
people are ready to pay extra money, and, whenever, during emergencies, they go
for Tatkal booking, they find that Tatkal ticket is also waitlisted. It is not fair, Sir.
Please see to it that more coaches are allotted, and, at any cost, Tatkal booking
system should be reverted back to its original purpose, for which it was introduced,
namely, that the passengers can get a confirmed ticket for the travel.

Sir, coming to overall announcements for Tamil Nadu, we are really very happy.
If we compare these with other neighbouring States, we have received 14 new trains,
new line projects, new line surveys, gauge conversions, doubling works, electrification,
express trains and extension of trains. But, still, Sir, | would like to take this opportunity
to underline certain important projects of Tamil Nadu. First is, with regard to doubling
of track from Chengalpattu — Villupuram, 75 per cent work has been completed
and 25 per cent work remains to be done. Please see to it that it is properly funded
and completed at the earliest. Next is Villupuram — Dindigul, where only 25 per
cent work of doubling of track has been completed. The allocated funds are not
sufficient, and, only 50 per cent funds have been given. So, proper fund allocation
is required to be made by the Ministry. At this juncture where many new railway
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lines or schemes are being announced, | wish the Raillway Ministry to come out
with a ‘White Paper’ on all the pending railway projects. This may cover the heads,
namely, on-going schemes announced, initial costs, delay occurred, reasons for the
delay, and, gross loss to railway exchequer due to the cost overrun. This would
be an eye-opener to the Ministry also. Sir, 1 would like to give you one example
of cost overrun in Tamil Nadu. A new railway line, Karur-Virudhachalam, was
announced twenty years ago at the cost of 100 crores of rupees, but, after twenty
years, due to cost-escalation, it has now ended with Rs. 600 crores, and, even now,
it is not fully complete. Thousands of such projects are pending. So, a State-wise
‘“White Paper’ has to be prepared like this to avoid escalation in Budgetary allocation,
and, there are instances where the allotted Budget has not been spent properly bythe
officials. 1 would like to get an assurance from the hon. Minister that the officers
responsible for the lapses would be made accountable. | also request that the tenders

and procurements should be done only through e-tendering to avoid wrongdoings.

Sir, as far as Tamil Nadu is concerned, doubling of Chennai-Madurai route is
as important as artillery to a heart. If the doubling work on this route is completed,
many other trains can aso run on the same route. Our leader, Dr. Kalaignar
Karunanidhi, has already written a letter to our Prime Minister regarding both doubling
of track from Chennai to Kanyakumari, and, electrification. | hope the Minister will
look into it and see to it that proper Budget allocation is given in this regard.

The Trichi Golden Rock Workshop has been there since the British Government
time when it was utilised for wagon manufacturing. | hope those days can be revived.
The workers there are highly motivated, but the work done is very less. This place
is suitable for DESU service in South India and also for manufacturing. Please consider
this, Sir.

Then, Sir, | will talk about the much-insisted and expected, Thirukural Express.
Our DMK Party Leader and the Railway Standing Committee Chairman, Mr. T.R.
Baau and al the DMK Members have written to you for daily services of the
Thirukural Express from Delhi to Kanyakumari. Please see that the frequencies are
increased.

The next one is Chengotai-Coimbatore. There was a weekly train which was
running. | hope this will be resumed so that the passengers from Sankarankovil,

Srivilliputhur, Madurai via Tirupur can be benefited from this. This will be very
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useful for them, Sir. This does not need any funding or any such thing. This train
was aready running. | hope the Minister will do it immediately.

Then, there has been a long-pending proposal of connecting Central Station with
the Park Station which will facilitate all the trains coming from Delhi to Chennai
to be extended upto Kanyakumari.

Regarding gauge conversion from Chengottai to Punalur, long back, only one
train was crossing through our place, that is, Srivilliputhur, Sankarankovil and
Courtallam. Nowadays, that is also not there. Only if this gauge conversion between
Chengottai and Punalur is done, services to these places will be revived. And, there
is a 13-eyed bridge, Sir. People are fighting that this should be renewed, retaining
its heritage. | hope this will revive the link between Tamil Nadu and Kerala. Next
is Madurai-Bodinayakanur conversion, Sir. | hope this will be expedited by allocating
more funds.

| am also thankful to the Minister for announcing Nagercoil-Bangalore Express.
This is a fifteen years' request from us. But the route should touch Karur and Hosur.
More than 3,000 people are travelling daily by bus to touch all these places. Nowadays,
only day time trains are going there. If night service is aso given for the same
trains touching Karur and Hosur, it will be beneficial for the people over there.

With much difficulty, Salem Division was given to us. Nearly 500 crore rupees
is the turnover, Sir, but no more new trains and funds are allocated to this Division.

So, Sir, please look into it also.

Thiruvottiyur is a station in the North Chennai. This can be converted into a
new terminal. Trains can be extended to it and stopped here. Rayapuram is the
first and the oldest terminal in North Chennai. It has been there since 1942. Both
the platforms have to be extended and this terminal has to be made big. (Time-
bell rings).

MR. DEPUTY CHAIRMAN: You have only two more minutes.
SHRIMATI VASANTHI STANLEY: Okay, Sir.

When the British left our country, Sir, we had 50,000 kilometers of railway
route. Even after the lapse of sixty years of independence, we have not achieved
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another stretch of the same length. Your major headway is in establishing new routes.
I know so many factors are lying in-between. Limited sources of funds, long and
cumbersome land acquisition procedures, cooperation from the State Governments,
capacity of the particular Division to complete the work, etc., hinder the fast
development of infrastructure in Railways. But, whenever we see the nations like
China and Japan with the fastest bullet trains, our hearts really do sink, Sir. Such
a big republic country, with plenty of manpower, if we are not able to achieve

it, who else can do it, Sir?

| wish a day will come when there are no bed-bugs, no cockroaches and no
rats in the trains, when the overnight travel in the trains is very comfortable because
of clean toilets; when the catering services are, if not excellent, at least palatable;
when the platforms are neat and tidy; when the raillway tracks are not used for
defecating; when the Indian Railways run bullet trains between all the major cities.
Into that point of glory, | wish the Minister will lead the Ministry. | wish him
al the best and may the Almighty give him all the strength, health and wisdom
to do the same. With this, | conclude. Thank you.

SHRIMATI GUNDU SUDHARANI (Andhra Pradesh): Thank you, Sir, for
permitting me to speak on the Railway Budget for 2013-14.

Sir, except for the fact that it is a Budget presented after 17 years by a Congress
Minister, there is nothing unique about Shri Bansal’s maiden essay. The Minister
is claiming that he has not raised any fares, but they have already been raised a
month ago. Secondly, we should remember that he has put in place a Dynamic Tariff
Mechanism for freight and there would be a 5.8% increase in freight from 1st April
which will increase the prices of essential commodities and also fuel inflation. And,
indirectly he has put burden on passengers by increasing reservation, Tatkal,
cancellation and super-fast charges. So, even though, in one of the paragraphs of
his essay, he said that there is no burden on passengers, if you look at it closely,
he did not even spare the common man.

| don't know what vision Railways has in the Twelfth Plan. The current year's
Plan expenditure has been brought down from Rs.60,100 crores to Rs.51,000 crores.
For 2013-14, it is pegged at Rs.63,363 crores. And, at the end of the year, he
will again bring it down. Sir, same is the case with Twelfth Plan. Last year, Railway

Minister envisioned an investment of Rs.7.15 lakh crores in Twelfth Plan with a
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gross budgetary support of Rs.2.5 lakh crores. But, it is distressing to note that
the Planning Commission brought it down to Rs.5.19 lakh crores with a gross budgetary
support of Rs.1.94 lakh crores. How will the Minister give a better growth rate
with this meagre amount and how will he be able to take up and complete the
on-going and new projects? Sir, the hon. Minister is projecting a surplus of Rs.12,506
crores at the end of 2013-14. But, at the same time, there are 1.52 lakh vacancies
and he has promised that he would take steps to fill them. Even if one lakh vacancies
are filled, the average annual cost goes beyond Rs.4,000 crores. So, how would

he reconcile both these things?
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA) in the Chair

Accidents at Level Crossings are matters of a major concern. The Minister himself
has agreed in para 14 that it is a major concern. He has agreed that he does not
have any concrete plan as he is getting only Rs.1,100 crores from the Central Road
Fund against the requirement of Rs.5,000 crores. And, to eliminate 13,800 level
crossings, he needs Rs.37,000 crores. He is silent on from where he is going to
bring this money to remove Level Crossings. | would like to know how much he
got so far under the Railway Safety Fund; and in the absence of help from the

CRF, how he would pool the resources to remove Level Crossings.

If | don't mention about the South Centra Railway (SCR) and its performance,
my speech would be inconclusive. Since its formation as the Ninth Zone in 1966,
the SCR is growing by leaps and bounds, and is the major revenue earner among
all the 18 other zones, and thereby carved out a niche for itself in the Indian Railway
System. The Operating Ratio of SCR is 79% when compared to Railway’'s overal
percentage of 88.8 %, thereby earning 21% revenue. This year, SCR earned Rs.7,213
crores in the first nine months and is earning a profit of Rs.1,800 crores. But, if
one looks at the allocations, it is totally discouraging. Now, SCR requires Rs.15,275
crores, but in 2012-13, only Rs.,1859 crores was given. This year, it is pegged at
Rs.2,175 crores. But, if you take inflation into account and cuts at the later stage,
the increase would be only a few crores more. Secondly, if you look at the money
given for doubling and electrification last year, it was Rs.256 crores and now we
expected to get more. But, to our utter disappointment, it has been reduced to Rs.202
crores! In the same way, money required for Kakinada-Pithapuram line is Rs.126
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crores, but you have given just Rs.1l lakh now, and Rs.20 lakhs was given in the
last Budget. For Bhadrachalam-Sathupalli, it requires Rs.337 crores, but the Minister
has alocated only Rs.5 crores.

Same is the case with new projects. There are 27 lines which are ready after
survey for taking up and are considered as revenue-earning lines right from first
year and even the SCR officials conceded that, at least, 10 lines would be cleared,
but the Minister has not considered them at all. |1 request him to kindly take them
up this year. You had given Rs. 14,000 crores last year to West Bengal. But what
has been given to SCR? Sir, it is just Rs. 1,859 crores! | have figures of other
zones as well. So, | would say that the time has come for the Railways to introspect
about the step-motherly treatment meted out to SCR which is standing as a pillar
in the Indian Railway System. | am not asking you to show magnanimity, but be
rational while allocating resources to various zones and take their performance into
consideration.

Sir, it is a long-pending demand of the people of Telangana for making Kazipet
a separate division as it is the nerve which connects North and South. But, the
hon. Minister has disappointed this year also by not making any announcement in
this regard as well. And, there has been a demand for many years either for declaring
Visakhapatham a separate zone or including it in SCR. These demands do not require
the Railways to spend money. It is only an administrative arrangement. | am given
to understand that the Railways has constituted a Committee. | would like the hon.
Minister to apprise this House as to the status of the Committee.

Sir, one more point | wish to bring to the notice of this august House and
the hon. Minister as to how SCR is discriminated in allocation of resources at the
RE stage. The Minister is announcing higher amounts in the Budget. Taking this
into account, the officials of SCR are caling for tenders and taking up the works.
But, during the course of the year, the Ralways is cutting even the budgetary
alocations. |1 will give you an example. Sir, in 2009-10, the budgetary allocation
was Rs. 2,235 crores, but a the RE stage, it has been reduced by Rs. 200 crores.
In 2012-13, the budgetary alocation was 2,195 crores, but at RE stage it has been
reduced by Rs. 336 crores. Due to this, SCR is forced to stop works abruptly resulting
in stalling of development of raill network. So, | request the hon. Minister not to
cut budgetary alocation at the RE stage; otherwise, the entire plan of the year prepared
by SCR go haywire.
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To complete the on-going projects in Andhra Pradesh at the present pace, as
estimated by the officials from the Railway Board, it will take 20 more years, and
the estimated expenditure is Rs. 12,100 crores. Under SCR, 17 new line projects
are under execution and the total length would be 1,837 kilometres. But, if one
looks at the allocations during the last two decades, it is just Rs. 2, 001 crores
and the percentage of completion is just 20 per cent. Mr. Minister, last year, your
predecessor had allocated just Rs. 280 crores. Same is the case with doubling, tripling
and electrification projects. There are 9 projects and they require Rs. 3,162 crores.
But, if one looks at the alocation for the last 12 years, it is just Rs. 819 crores
and as a result only 29 per cent of the work has been completed. | am not mentioning

about other projects which are pending after completion of survey.

Sir, | thank the Railway Minister for giving Rs. 150 crores for wagon factory
at Kazipet. | now request the hon. Minister to alocate sufficient funds as per the
estimation work to complete this longpending demand of the people of Telangana

in a fixed timeframe.

Secondly, the Minister has declared some of the stations in Andhra Pradesh
‘Aadarsh Stations'. Warangal has been declared Aadarsh Station, but at Warangal
and other stations no work has been done. There is no lift and no escalator. Nearly,
170 trains would pass through these stations, but there are no facilities. We want
‘in and out entry’ like Secunderabad. In the same way, Secunderabad was proposed
to be upgraded to the international level, but nothing tangible has, so far, been done.
Warangal and Secunderabad are important stations. Hence, | request the hon. Minister
to take up these stations on priority. Sir, | request the Minister to complete the
modernisation work at Yerraguntla station in Cuddapah district.

| thank the hon. Minister for announcing a new line between Manuguru-
Ramagundam Via Bhupalapalli and Kazipet-Vijayawada third line and electrification.
But, Sir, only Rs.1 crore was allocated. | request for more alocation and completing
them in a time-bound manner. Secondly, the hon. Minister has not made any
announcement with regard to third line between Ramagundam-Kazipet and Kazipet-
Secunderabad. | would like to know the reasons behind this. Macherla-Nalgonda,
which is 81 kms. stretch, was announced in 1997-98, that is, 15 years ago, and

the money required for this project is 480 crores. Last year Rs.1 crore was given



Government [14 MAR., 2013] Resolution 353

and this year there is no alocation. Similar is the case with regard to other projects

as well.

Sir, we have been demanding for a locomotive workshop at Dornakal, a special
train from Bhadrachalam to Tirupati via Dornakal, additional trains on Kazipet-
Ballarshah, upgradation of Railway Hospital at Kazipet and doubling and el ectrification
of Dornakal Junction-Manuguru, Kazipet-Nalgonda new line. | am sorry to say that
| did not find even a single of these proposals in the Railway Budget. Along with
these, | have some more requests from the people of Andhra Pradesh for inclusion
of the same in the Budget and | request the hon. Minister for introduction of the
following trains: 1. Hussain Sagar Express from Secunderabad to Mumbai; Rajkot
Express from Hyerabad to Surat; Mumbai Express from Hyderabad to Mumbai; train
from Kazipet to Bangalore; Kachiguda to Bangalore with starting point at Kazipet
because it is the junction of the South and the North Zones. 2. Increase frequency
of EMUs between Warangal and Secunderabad. 3. Electrical multiple unit trains
between Warangal and Kagaznagar. 4. Padmavathi Express, which goes to Tirupati,
should run on all the seven days, and one First AC coach needs to be provided.
5. People of this region have been demanding for trains from Kazipet to Shirdi,
Nagpur, Tirupati. So, this request may be acceded to. 6. Ladies compartments should
be added to trains that run between Warangal and Hyderabad and security
should also be provided because most of the employees travel to Hyderabad.
7. Electrical multiple unit trains between Waranga and Kagaznagar should be
introduced.

Sir, only one pit lane is sanctioned at Kazipet, but there is need for three more.
There is aso sufficient land for the same. But then sufficient money in the Budget
has not been given. | would request one more foot overbridge at Kazipet and also
one platform there. | request the hon. Minister to take up these works. | request
the hon. Minister to take them up and complete at an early date.

| would also request him to take up construction of a Railway Under Bridge
and an in-and-out bridge, like the one at Secunderabad, from Warangal, which is
my constituency, to Shivnagar; RUB from Chintal to Warangal; a new line from
Warangal-Station Ghanpur-Palakurti-Nalgonda. Since Kazipet junction has diesel and
electrical loco sheds, an apprentice centre can be opened here so that it will help

al those who are residing in and around Kazipet. The survey for new railway line
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between Bhupalapalle-Karimnagar-Uppal is over and requires funds for starting the

work.

The Railway Polyclinic at Kazipet has been upgraded to Sub-Divisional Hospital
last year. But there are insufficient doctors and other facilities. There is adso a
requirement of another building. And, it is operating with only three regular and
one contract doctors. So, | request you to instruct the officials to take measures
to set up lab, operation theatre and also to provide sufficient medical and paramedical
staff. Kindly consider the request of women workers, who are doing gangmen work
on raillway tracks, to change their work in offices or any other places. This is the
request from women workers.

Sir, one more important project. | would like to ask about the Baramulla-Udhampur
Rail Link project which is of national importance. This has been going on for the
last fifteen years, and the completion of which is nowhere in sight in the near future
considering the progress on the ground so far. On this project of national importance,
an astronomical expenditure has aready been incurred with initial budgetary estimates
having aready been surpassed and which have more than doubled and which may
be tripled, if the present state of affairs continues. Despite fully knowing that the
project is to be carried out in the difficult and treacherous Himalayan geological
terrains, no efforts were made to do a detailed and thorough planning, geological
surveys and investigations before commencing the work on the ground, and the result
is delay of work and so many lapses. | want to know who is responsible for these
lapses. For unknown and inexplicable reasons, instead of awarding the project execution
responsibility, knowing well the challenging terrains, climate and the stiff timeliness
and Budget, to experienced Indian and International Contracting Companies on a
competitive bidding basis, the Railways chose to award this contract to its own agencies
(M/s. Konkan Railways & IRCON) and that too on a cost plus (10%) basis, thereby
creating an inefficient and cost plus delaybreeding mechanism to start with. At least,
in the case of IRCON, one can say that it is an internationally acclaimed and
experienced project execution company, the same does not hold good for KRCL

which is merely a railway operator.

With these words, | once again request the hon. Railway Minister to help the
SCR in taking up the above projects by providing sufficient resources. Thank you.
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SHRI BIRENDRA PRASAD BAISHYA (Assam): Thank you very much, Sir,
for giving me this opportunity to speak on the Railway Budget. After 17 years,
a Congress Railway Minister presented his Railway Budget, and as Parliamentary
Affairs Minister, he was a very successful Minister and as a Parliamentary Affairs
Minister, Mr. Bansal has given justice to each and every Member of this House.
And | also believe that he will win the confidence of the Members of this House.
As Ralway Minister aso, he will give equa justice to each and every Member
of this House. Sir, Indian Railways is our lifeline and Indian Railways cover more
than 64,000 kms. in our country with 7083 railway stations and daily Indian Railways
ferry 23 million travelers and 2.65 million tonnes of goods daily from 12,000
passengers and 7000 freight trains. Sir, this is the history of Indian Railways and
Indian Railways has given more than 10 lakh people their bread and butter directly
because more than 10 lakh people work in the Indian Railways and their name
is included in the pay list of Indian Railways. Sir, the Indian Railways should give
the first priority to a comfortable journey and safety of the passengers. So, safety
measures should be taken by the Government, but for safety measures, Government
needs a huge amount of money. The Government has formed a Committee to look
after the security and safety of the Indian Railways. Dr. Anil Kakodkar’'s Committee
recommended Rs. one lakh crore for the safety of the Indian Railways. Simultaneously,
Sir, Sam Pitroda, in his Committee Report, has suggested that the Indian Railways
need Rs. 5.6 lakh crores for modernisation of the Indian Railways. Today Indian
Railways require more than Rs. 6.6 lakh crores for its development, for its
modernisation and for its safety. But the economy of the Indian Railways and the
economy of our country is known to everybody. By imposing increased tariff/fare,
you cannot collect this money. But | am not against the hike of this tariff/fare.
For the safety of passengers, for providing better amenities to passengers you have
to increase the tariff/fare. But you cannot get the entire money from the passengers
because most of our people are living below the poverty line. Most of the people
in our country are poor. So it is the responsibility of the Indian Government to
come forward with sufficient money, give it to the Indian Railways for safety and
modernisation. Then, you can get some money. In his Budget Speech, stressing on
financial stability, sound economic principles and safety of the millions of people
travelling in the Indian Railways. Yes, Sir. We need Budget, we need funds. But,

the Indian Railways is facing huge shortage of resources. The Minister should not
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have ignored the leakages. The hon. Minister should pay attention to this. Since
the Railways is facing huge resources crunch, the Budget should not have ignored
this aspect of leakage in its resources. As the bulk of Raillway earnings come from
freight earnings, the steps to increase the carrying of goods by the Railways should
be in the first place of its priority list. In this regard, | would like to read a para
which was published in the most popular newspaper of the North-Eastern Region,
The Assam Tribune. The Editorial of The Assam Tribune on 27th February, 2013,
has made a very important suggestion to the Indian Railways. | would like to draw
the attention of the hon. Minister to that para. It says, “The Rail Budget has not
mentioned any plan to identify and asses the amount of leakages in the form of
payment as damages. Since the Railways is facing huge resources crunch, the Budget
should not have ignored this aspect of leakage in its resources. As the bulk of Railway’s
earning come from the freight earnings, the steps to increase the carrying of good
by the Railways should be in the first place of priority list.” And, | would like
to draw the attention of the hon. Minister that he should look after this leakage.
I hope he would come out with a report and place the same on the Table of this
House. | think, if the Indian Railways is going to accept this suggestion, it can

earn more money.

There is a bhottleneck of only 25 kms between Rest of India and the North-
Eastern part of our country. There is no double rail line in the North-Eastern region,
there is no electrified line and the Railway traffic is very low. Most of our daily
goods come only by road transport. Not only in the North-Eastern region, |1 would
request the hon. Minister to increase the frequency of trains, introduce more trains
in other parts of the country so that Railways cover more areas. When Railways
cover more area, only then it can earn more money.

Most of the private players, particularly dubious companies, are earning lots of
money. If the Indian Railway itself takes up projects and run more trains in the
entire country, it can earn more money and, definitely, it will be helpful for
modernization and safety.

Sir, I come from the North-Eastern region of my country. The people of North-
Eastern Region are very innocent, sincere, honest and patriot. They love the country
alot. The Government is a continuous process. If the Government announces something
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on the Floor of the House, it should be implemented. If the Government announces
something and if it does not implement, definitely, a wrong signal goes to the entire
North-Eastern Region. The people of North- East are very sincere and honest. But,
always some organization comes into North-Eastern region and creates problem. As
a result, the North-Eastern Region is not getting its due justice from the Government
of India. Always, the North-Eastern Region is neglected like anything. So, | would
like to draw the attention of the hon. Minister to kindly look into this aspect. If
you have announced something on the Floor of the House, you should respect it.

But, very frankly speaking, this has not happened with our region.

I remember, when Laluji was the Railway Minister, he announced many things
for the North-Eastern Region. But, not a single project announced by the Government
on the Floor of this House has been taken up in the North-Eastern Region. | would
like to give you one example. When Laluji was the Railway Minister, he announced
that al the projects of the North-Eastern Region would be treated as national projects.
He also assured that he would take up the matter of getting money for national
projects with the hon. Prime Minister. He aso said that, with special fund from
the hon. Prime Minister, he would take up projects and solve the problems of the
North-Eastern Region. But, it remained only on papers. Sir, it has not been implemented
in the last four years. It is not only Laluji, | would like to read out the speech
of the then Railway Minister, Ms. Mamta Banerjee. This is what Ms. Mamata Banerjee
had said in her Railway Budget speech of 2010-11 delivered on the 24th of February,
2010. she had said on the floor of the Lok Sabha, “Madam Speaker, | propose
to draw up a Master Plan for the development of rail infrastructure in the North-
Eastern Region in consultation with the North-East Development Council and the
State authorities concerned.” That sounded very good. Everybody in the Region
believed that the Government of India would, indeed, do something for the Region.
This is not my speech; this is the speech of the then Railway Minister of the
Government of India, as it was placed on the Table of the Lok Sabha as well as
this House. But, while the Railway Budget was praised by the then Finance Minister,
Mr. Pranab Mukherjee, it was not reflected in the General Budget at all. Not only
that, Sir, in the Budget for the Ministry of DONER, even the funds were not increased.
We do not need these kinds of false assurances from anybody. Sir, | wish to say
that we are very honest, sincere and patriotic people. If an assurance is given, it

must be fulfilled; otherwise, a wrong signal would go out to the North-Eastern Region.
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Sir, 1 would now like to draw the attention of the House to another point. The
then hon. Raillway Minister, in her Railway Budget speech, had said that the Ministry
of Railways would establish a wagon factory at Guwahati. But what has happened
to that wagon factory? Nothing has come up there. Nothing has been done. Again,
in the same Budget Speech, they had made an announcement.

Sir, please adlow me a few minutes more because | am speaking with al sincerity
and honesty.

Sir, the people of the North-East are now hoping to get something, as a
gentleman Minister like Pawan Kumar Bansdlji is there at the helm of affairs. It
was announced that a territory-level superspeciality hospital would be established at
New Bongaigaon in Guwahati and Rangapra North along with some other parts of
country. But nothing has been done till date. Nobody has done anything about
it. It was nothing but an announcement on the floor of the House. So, | would
request the hon. Minister to kindly look into this proposal and try to resolve our
problems.

Sir, Guwahati is the heart of the North-Eastern Region. The North-Eastern Region
now comprises of eight States. Sir, we have aready submitted a memorandum from
the North East MP's forum.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Mr. Baishya, please conclude
NOW.

SHRI BIRENDRA PRASAD BAISHYA: Give me two minutes more, Sir.

Sir, the Government must consider restructuring of the North-East Frontier Railway
on the lines of NEC. At present, this Division includes Assam, Bengal and Bihar.
A proper regrouping cannot be done this way. Hence, | would request the hon. Railway
Minister to reconstruct the North-East Frontier Railway by including the eight States
of the North- Eastern Region and excluding other States from the Eastern Region.
It would help our people and serve the purpose.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): You have aready taken more

time. There are nine more Members left to speak.

SHRI BIRENDRA PRASAD BAISHYA: Sir, | shall conclude soon.
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Sir, unemployment is a major problem in the North-Eastern Region. More than
10,000 Group ‘C’ and Group ‘D’ posts are lying vacant in the NF Railways. | would
request the Railway Minister to fill up all the posts lying vacant in Group ‘C’ and
Group ‘D’ in the NF Railways from among the youth of the North-Eastern Region.
That would send a positive signal across the whole region and help curb insurgency
in the North-Eastern Region. | would request each and every Member to consider
this Region as a special case and seriously consider the unemployment problem in
the NF Railways, which has 10,000 posts lying vacant.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please conclude now. You have
taken a lot of time.

SHRI BIRENDRA PRASAD BAISHYA: Sir, in 2010, 250 North-Eastern Region
youth got appointment in the NF Railway in Tinsukia Division. In 2008, | do not
know what the reason is, after getting appointment letters, the Railway authorities
are not allowing the youth to join the railway services. | would like to draw the
attention of the hon. Railway Minister to specially consider this matter and alow
the youth of the North-Eastern Region, who are aready appointed by the Railway
Ministry, to join duties.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Mr. Baishya, please conclude.
You have taken four more minutes.

SHRI BIRENDRA PRASAD BAISHYA: Sir, | have one last point. On
humanitarian grounds, | would like to draw the attention of the hon. Railway Minister
to make this point. For this, you don’t require any money; for this, you don’t require
any extra staff. What is required is only your good gesture towards the North-Eastern
Region.

The NE Express Train, which, used to come from Guwahati in the North-Eastern
Region upto New Delhi Railway Station after spending 38 hours.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Mr. Baishya, please conclude.

SHRI BIRENDRA PRASAD BAISHYA: Sir, now, this train is not stopping at
New Delhi, but it is stopping at the other stations; it is stopping in Bihar. After
spending 38 hours from the North-Eastern Region, it is not stopping at New Delhi.
| would like to urge the hon. Railway Minister to ensure that this train stops at
New Dehi, as it used to stop earlier.

With these words, | thank you for allowing me to speak.
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SHRI MANI SHANKAR AIYAR (Nominated): Sir, | associate myself with all
the demands made by Shri Baishya

SOME HON. MEMBERS: Sir, we associate ourselves with the demands made
by Shri Baishya

DR. K.P RAMALINGAM (Tamil Nadu): Sir, the whole House associates itself
with the demands made by Shri Baishya
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*Expunged as ordered by the Chair.
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IUAYETE HEIGd, HMAI HAl St 9 39 YA doic d 9 @®g 9 @A R,
Ufedey, WRUE @ ke fore &1 Rived oM @ 9 del §, d S9@T @R SRl
g R SEilg exdl g 6 3 W oWy @ eraEl g sk anh g gfemsi @
SICERSTICl

g9d G B El Weh® o @ Fas ¥ BIE U W §, d9dER H#AOoff,
JTH § b RWER S BT P BM PR, b ged 9 GOl A F oA A TS
Fh, TR gHeTell @ wawr W ocaml g # W Suecd @9 €, SEe wesd
W A Ry @ Ry S @ weRd B el A g9 &9 e ¢ fav we, g8l
SReicd @ Wy MEedd WU W Bl (WWF B EAl).. AU PUA SHB < |

HEIG, U RORAM Bl by od & &1 H Ul e v g=ae <l gl
AU WiedreT § WA gdlfdadd Afeyd ged Bl PREET W M Bl a6 Hel
g, gg W IoReEREl & fAv ue @R @t 9 21 omm dwie # o6 AT Xall @
HYom @ gl oo wied b W € iRy bl W &F XEH b R OHED {UAY
g safay § 1 q9m 9@l & fau omuel guig <l gl

fouer & @i B TE g W A bs IR AT BT B, SRR I ord
W B ¥ TR B T AW gAT T B STB HE F s R €1 eR
o, B ve ol @ wd Red el R teendt s @ @ e v R
PN BE Feal T fF T A I@ERE IA IO Tl TR, SR URY B AR S
BN &3 T R g8l BREM Al T, A $EH AN ddbelld Pl @l g 87 o
goe ¥ S gRed @ g 3 @ Rt F fow § W ® ow ¥ faw &
(T @ ES.. T H O BREM (iR W ®Y SRl W oo E
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qEIeYd, R Ul SME B, S8l Usd W @l GREM 2 g8 W SR uRkeEd
Y @ S SHe ofhd e, @8 SR # Rme 8 ¥ 98 9gd 991 ShRgER
T R SUP fEIeU wvA @ TRd T R H Yod @1 US Suaid § A %ad
AR b IRUATS Bl A TEl FR E g, dAfug IR el b sRudrel bl Al 9w
PR E g, d 9l desell W YOR WE &1 ¥ SOPR P A d9gd F91 © 3R
Jg W HW FEEl § [OR Y@ Tl T R B By ¢ o ¥ IR gA &
TR fPy I @ SwRd ¥

Hered, ¥ ddel g B bedl fb S@ oAl gAIE S X HA 9, d9 S
JOMR IMBY T9om B o) fb IR B FRTER WR BT Yod WIE AT S |
74 Y H#A S SR A S EINOm @R MY ¥, g8 HIem QR BN ARyl HEled,
I AT UG W | OHA S ¥ SRy ® W ¥el Wewl gR1 $e Hfaan] W
g o safeg H W v PN aRd &

I TRt gh gh e,
ghen, JRem R FBE @& A,
S BRI WE e,

AR WEHET # Ted T,
AT IR SR,
GECIIINES IS BICIC IS

Ul I WRA™ N |

A o W HE o, v W PN o, dfpd AU WHR dqF AT H PEH PR
& T ECife N iR W SN Wl RNl @I ofeN, B deral Yl ¥l @
Y B OEAT G ST ®1 SHdr gaW1 A el ®, 99 9ESt ®1 imudT  wHifsar
Toic fl 9gd o8l B, ..(W@uM).. Wfkd EHGd W W ¥ A ¥ .(FEUH).. SR,
U A oed SN qd Bl YA Y| TE FAE AU q9 AUBl ASd Sl ;G MM W
g1 3w gd wgEEsl S e B g ¢ €1 e SAel Blel W dHd B BA b
Y ey o F.(@@EE).. S OWEE (M @ A BT AR 9N | TEl gad,
ST ST @rll W g fwem e 8 S ge Wl g @) SRl TEd §
dfpT # wE S g fF S 'R ogdiw @ A s @ifr e € ek S
AR YOHA S dHed g S €, 9 5 oRIuUeR™ @ I T8 #Rd |

q 9 P AR PH el R4 H fAva Ed ¥, Bl godl W didiex el
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[G1. W STy

W ALl AT A AR TE Bl G A8l PRd el 9 BE PR HfqwEr
Rgd € @R BH dRddiel Bl A ¥E dWew <d €1 I8 WU WEHR S XTE
W I @ T SR S®l UeRA W I WRAW Y S @ gl H owme w6l
S, WPHR AR AR HeIEN AR™SIRIT B qG$ <<l g b MU U Fgd & A[RIRSD,
ggd B SF8T 3R TP dgd B WIRENA, I S gl d9ie AW Bl 39 W R
Sedl Bl Sy 8l oudl dgd-agd  gaik |

SHRI T.K. RANGARAJAN (Tamil Nadu): *
Hon'ble Vice Chairman Sir,

| thank you very much for giving me this opportunity. Friends who spoke ahead
of me appreciated the Railway Minister. | too appreciate him. He is a very amicable
person. He gives attention to our demands. | am speaking the fact. Many new schemes
and facilities are announced by him in the budget. They are advertised in newspapers.
The people of Tamil Nadu are very happy that they have got many more new trains
for Tamil Nadu. But a the same time, | would like to draw the attention of the
Minister that many trains that were announced in the last Budget, and in the previous
three budgets were not implemented.

In last year's budget, Chennai-Bangalore 'Double Decker' train service was
announced. But it was not implemented. It was announced that suburban trains from
Chennai that is from Chennai beach to Chengalpattu, Avadi, Tirutani, Gummidipoondi,
Soolurpet, Velachery, and Tambaram would be operated. But this scheme was not
implemented. The train between Velacherry and Tambaram was not operationalised.
The train which was planned for traveling between Coimbatore and Erode was not
implemented. Earlier it was announced that a train from Tirunelveli to Dadar
(Mumbai)'via Goa will be operated. But the announcement ended as announcement
only. It was announced that there will be a weekly express train from Madurai to
Kachiguda (Hyderabad) via Dindigul, Trichy, Karur, Erode, Katpadi and Chithoor.
This announcement was not implemented. It was announced that Dehradun to Chennai
express trains will be extended till Madurai via Erode. It was not implemented.

Similarly eleven such trains were announced and the announcements were
advertised in newspapers. The photograph of the then Railway Minister was aso

*English Trandation of the origina speech delivered in Tamil.



Government [14 MAR., 2013] Resolution 371

published. But those announcements were not implemented. | would like to inform
the Minister that the Government has to worry what people will think about you.
You have to explain the people for non implementation of the scheme and have
to seek excuse from them. The Minister's speech is telecast in televisions. The Minister's
announcements are telecast in televisions. But the trains are not coming. Therefore,
the Minister and the Ministry have to explain the people for non implementation
of the project. This is my humble request. | would like to point out that the
announcements that are made now should not have been made merely for the sake
of advertisements. Earlier announcements were made only for the purpose of
advertising.

Sir, in the Tenth Plan, your ministry targeted for construction of 1,310 k.m.
of new lines but achieved only 920 k.m. Doubling of track for 1,575 k.m. was
targeted, but only 1,300 k.m. was achieved. Similarly in the 11th plan, aso there
is short fall in achieving the targets for new line, gauge conversion and doubling.
In the annual plan for 2012-2013, there is short fal in achieving the targets in
al the three segments. During the ninth and tenth plan, our GDP was 9%. Our
Prime Minister and Finance Minister said that there is development in the country.
If there is development in the country, the railways projects should have been
implemented. But the Railway Ministry failed to achieve its targets when the GDP
was 9%. Now the growth rate has substantially come down, how are you going
to fulfill the target? How will you implement all the projects? | request the Minister
to reply my queries.

In para 9 of your Railway Budget Speech, you have stated that during the Eleventh
Plan, the Railways could meet the target of new lines. But the Railway Standing
Committee Report states that during the Eleventh Plan period, for the targeted 3,175
kilometers for new lines, only 2,002 kilometers is achieved. This is the Standing
Committee's Report. So, my appeal to the Minister, through you, Sir, is that there
seems to be some variation between what you have stated and the observation of
the Standing Committee. During the Twelfth-Plan, you have alocated Rs. 1.05 crores.
Taking this into consideration, you have alocated Rs. 10,000 crores only for this
year for the development of Railways. That means, the balance of Rs. 95,000 crores
has to be raised within four years. How are you going to do that? | request the
Minister not to charge more from the people. | oppose the proposa contained in
para 74 which talks about an annual increase of 5 to 6 per cent in passenger fares.
| request the Minister to reconsider the proposal.
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THE MINISTER OF RAILWAYS (SHRI PAWAN KUMAR BANSAL): That is
only an example. Please read the para again.

SHRI T.K. RANGARAJAN: Sir, while the Minister has stated that accidents

have come down to zero level.

The intention to prevent accidents is a welcome initiative. | would like to ask
the Minister that more than one lakh people had died in railway tracks. If there
is any change in this statistics, the Minister can explain in his reply. Out of 2.51
lakh vacancies, there is a proposal to fill up 1.52 lakh vacancies only. Almost one
lakh vacancies will be left unfilled. With retirement and other reasons causing
vacancies, the backlog of vacancies will again rise. This will affect the safety of
the railways. Hence | urge upon the Minister to fill up al the vacancies. Only,
then will it be possible to run the Ministry efficiently. Sir, | request you to consider
the running staff grievances, that is, the vacancies of guards, station masters, and
drivers. Their grievances are not resolved for a long time. Eight hours of work a
day is till a distant dream for them. Sir, | request you to consider these issues
and take steps accordingly. | would like to bring the attention of the Minister with
regard to another important matter.

Sir, you have stated about fuel adjustment and other things. | would like to
say that the Ministry of Petroleum has introduced two types of rates, that is, dual
pricing system. | request the Minister of Railways to approach the Minister of
Petroleum to reconsider this issue. Railways are a public utility service. You can't
go for bulk purchase and pay more. Then, it goes to the passengers head. Today,
there is good news from Chennai. The Madras High Court has granted an interim
stay on dual price policy on the petroleum products after hearing the plea of the
State Road Transport Authority (SRTA). When the SRTA can, approach the Madras
High Court and get a stay, why can't the Ministry of Railways approach the Ministry
of Petroleum to reconsider the matter. After al, it is part of the Central Government.
They should give subsidised diesel to the Railways. ...(Interruptions)... Let us wait

and see.

| would like to state that the Railways have not been able to complete what
the Railway Minister has stated in his speech. At the same time, this year, China
is going to invest 650 hillion Yuan equivalent to $103.56 hillion for Railway
development. By 2015, China will have around 1,20,000 KMs of railways in operation,
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including 18,000 KM of high speed railway and 40,000 KM of express railway
network. | am quoting this figure just to show how the Chinese Government views
the railway development as a priority for their economic development.

You have proposed to concentrate on reducing Level Crossings. But the allotment
of funds of Rs.1,100 crores, in my opinion, is very inadeguate. Unless you allot
Rs.5,000 crores and make all Level Crossings in a proper way, you can't stop the

accidents.

| have to mention about the Railway Workshop. You have appreciated the role
played by the Raillway employees. Sir, you have appreciated that they have paid
4.3 per cent dividend to the Central Government. But, at the same time, your Railway
Ministry's circular to hand over 7,500 drawings from the ICF, Perambur to a private
sector has created a stir among the employees. They have gone on one day strike.
In this connection, | appedled to the Railway Minister personaly. | went to his
house and handed over a letter to him that he should withdraw that order. ICF,
Perambur is one of the leading coach factories in India. If you hand over all the
drawings to the private parties, it means, you are deserting the public sector coach
factory. You have stated that you are going to set up severa coach factories, including
in Kerala. But nothing has started so far.

| request the Railway Minister to withdraw the circular immediately. Otherwise,
it will hamper the work. The workers interest has gone down. With this, | request
you to consider al the demands that | proposed. Thank you very much.

st WO WSd (MERTY) : FEIGY, oMU Y YA gofc W gl &1 S Hier e
g e fau d omuel gERe wRar g

AEIGY, TAR Y MR Yo FEARN T SR AN B YR Yed & T &b
TR Tal R g § AdAfed o9 oft Ya S U few wer ® @ W AT A gwen
Th U Sodl B AWl b WA H Todl € & R ¥ XA g9 W QW BB A
foet =0 @1 o RN A@T B =N § @ W) S W gl 39 aR W S|
Y 9o W few mm, @ @t I I A9 So 6w Ag guie <9 @ ¥
I IR IR S B YA goe vl H gHA gAY 9 IS Ge Vel § b o™
A IoC H I B F® AT B, MM SEal B @ el ¥ IR dM-9 Ty Insfear
WP} BAR XA HA ¥ b WEA MU 8, Hife H wwar g f gwd a8l amsfears
g @@ '@ £ g AoM ¥ R YO @ W Eed gURA & Bl 3 TN
59 Vd doic H o'W T8 @ wa@r ©l
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W, U I YA AH S A I wmur # A HEl ¥ 5wl Ame Fa
Y@ HkmE ® @ e omem, dfeT W@ oae ¥ fF @@ amom fied Y@ 9o
A9 P TS M, AfFT g ®? SH AW B IEIM P IOF PR IE Far
S & fUed e A & SRME fad AMg WA ved pifEw @@ R oW, @
el d8R BTl § W8 sy @' @ g R gEs SUTRIE Y BT # T
TUh Al S gEedd gg € d WEER WHd [fRd e Him @ € e S
TN 2 BOR W W SO’ AR @I U WM WaE gt g1 A @n ar foedt
gg # W T8 wd, @ R # ¥® gew wear § & suw S owwom &b &,
fab =Yom BT A T BN, P TYRM o P A DI

W, IR H &g d gus H thirty people die everyday in railway accidents
in Mumbai Suburban area. Sir, 36,152 people have died and 36,068 people have
injured in Mumbai Suburban local trains from 2002 to 2012. Of the 36,152 deaths,
15,053 deaths occurred on Mumbai’'s western railway line and 21,099 occurred on
Mumbai's central railway line. 39 woR, R &9 oRGaRT d9d | T 9T SIART
g1 g B AR P YREm WA AEH AN Bl & SR OB gle A Wl F AR
q 9d Bl ©, Wfed B B A8 Tl sl IR Ya A v BEdr Stoq gRenm
WRHRE, 9 B 9 del oA, IFHI RN TN, SHP IN H W PO AR Al
Tl gY AU FE TAM Bl SRRd T8l b RS @ SUTRIY YAd  aspess
Id @ Tl PR SEH &Wdl ¥ IR YA Ser IEl B, @1 R R OBl el
27 R AR T PEAPlR BEA B & R T YA WA 3W g Ol vl XA
e P SN RGOS AfmEUT g B, MU SHH ol 9% T8l sl W W T,
oM F @w¥A? Mumbai Suburban Railway train services are among the busiest

in the world. And, 7 to 7.5 million people use Mumbai's local rail network daily.
This is impressive when compared to other large cities, such as New York — 5.25
million; London — 3.75 million; Tokyo — 6.3 million; Shanghai — 2.4 million and
Paris — 4.5 million.

W, 98 & o I g S e dax I3 TRA B ARA T AR MR
gE I B, TEl W Y B IEh P WY F 15 Uhmd W e fRww fiera
2l Tbel NS YoId & Y H 10 R fRRd I € SR sa W Ay o
gl PEE IR HERTE B SRR a1 XA B, YT WA M TAR AT H 7
TR ¥ far s Usdl W 9gd AwoMg gF €, @M U 135 AMW E, S
amet ff FEN W TS S® MU I F fU 50 EOR RIS @ smavgaar off,
AfFT 39 YT goie § B AE el o 'R S @t e € SR 9gd
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d 84 Po T8 e g1 U8 HeWE B, I M Bl AU BAR WI b1 sKIEM
q Y, A sre@r BEMI oMU arsy fh omue BH @ fedwn g SER Wiyl gEk-
Jgf W BleT ¥ PV IS BT Tl 3W IR WERMY & W@W AWEE, THE Ot
dEA, WS TOR SN F g H oMW fe € &R wARY S 9 B, SWal e
TJ& UgAE ¥l PES SUTR Yod Al # O gUR oaF & fau muel WE |ra ek
I B B THRd B AW U HISS HAIoME B oewd Bl A BH A &
ot 9 oo €1 weal ey ¥ & U= W Aee & @ g9 =1 9’y
JAT Al Bl deM AMRY, Al feew & & A fae # 96 W osem XA
®C M B ANl g ARy R 3T Al feedl B ® AR F faw Yed s
WAT oS B FAA e H Iqa X BE el Fhdl | A A J_y b
g8 WIE W UG IRl Bl [WEAl el @evl H omReR #ogad g e,
the British made 54,000 kms of rallway line before Independence, and, post-

Independence, in sixty years, we made only 10,000 kms. And China made 55,000
kms, &9 Yd @& @™ &= @ S 9 60 AT H B T, S gAY HT fHA
2? MR B9 T UPR A PM I @, d & Id H TH IR goic U PR
SR B wWe Uil aid & fqy gel omart Son R@dl #ogadr @ wg
f& oMU Th Vo golc VA UW BING, S Y BT goic 8NN, T BT goic 8NN
AR WX QY WA W Bl H ogaa € dEWl gware |

st WRAfiE yuIafie AR (oRE) . 99a%, 0 99 YA geic &% SuX dier
@ A farl "Eew, S§ouwig St 9 @' R Y 'R oy 9iefae R ®
IR oy SN Y wEl 5 Rgwm # Y@ F HRU sMe@ H UGar B ¥ a9
T S gHaa @ ifemat A oem T,

A d B M |9 e TUoStel 9
R 9 v Ia T & s« fred T8 N
R 9 v I T & s« fredl T& s

AEIgd, B ol ¥ f5 I% I R & 98 A B, e eRu fRgwm
BOIRI Tl 3Mald el & de Wl a1 E1l 'H e g fh Xa el 5w wikeplae
RIEX P AN FEM @ HW agdl @ T e fef

R Suwwfy #AEe doRi  gq

T ARV 9 S 4 YA goic Uy fRw, SEd o A ugd @ e
o fF 9@ U FAR S YA goie WA BN, d YA @ R ft g @l wRE ode,
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dfpT g9 U BWM &b 9§ Il ® fP Ol YRR Usd o Y @I, 98 YWR 3E
W T den g

ARV IYWYUFT H8Ied, &9 off 9 g™ o fhF 9YRd™ Ya 99 [(ferw &
ooy w9 § wfdfera 8 T8 B osH O d9 H W da O, w9 iR SER®r @b
& wfha ot L (craEm)..

MR. DEPUTY CHAIRMAN: Mr. Parmar, just a minute. | have to inform the
House that the BAC just now met and decided that the discussion has to be concluded
today. It has also been decided that Members would stick to five to seven minutes
time. That has been agreed to by the leaders of all the parties. Therefore, the maximum
time that Members can take is five to seven minutes. ...(Interruptions)...

st wRafe pafie WAR @ W), BARI d9gd 99d 991 g © |...(SEE)...

oft aforer W@ 29 (W TRw) ;- W, S W TAIPIE IRl B, 98 U B} Y|
...(STFET)...

MR. DEPUTY CHAIRMAN: The Congress (I) Party has two hours and fifty
five minutes left. They have aso to sacrifice.

SHRI THAAWAR CHAND GEHLOT (Madhya Pradesh): How many speakers
are there?

MR. DEPUTY CHAIRMAN: | will tell you about the number of speakers.

There are more than 16 speakers. | got these 16 names yesterday. In addition
to that, there were five or six requests, including NCP, whose name is not there
in the first list. Since it is a discussion on the Railways, | am willing to allow
them aso. That means there are more than 20 names. That is the position. This
was the decision of the BAC, which has been agreed to by Leaders of the Party
in the BAC. So, | request the cooperation of the Members. Mr. Parmar, please stick
to that.

ot WA TWEaRE ®AR © W, 9RAT Y 10 89R e A 3fe @ UR 9l
AME! g ared <= A off e @ T ¥ g o Aew | dwd S @l
I € fF PR ¥W 9 U@ qW & Sdel & HW g e, @ udl @erm
fo &1 w=i &1 Suwwmfy S, emRer § 226427 fhalick &1 Yd dcdd 7, wEfe
gl TS YPEdl ST P BI@ 1397 Tl w9 A IA Tedd 1,228,000 fHeAHe
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g, Sefe 98 ST g9 1117 ©1 A9 # 98,000 fheHlex &1 Acdd §, Sdie

SRR BT 14,722 B URA H 65,000 fhdAMer Wedd & AMN SEHA] g9 18,447
Tl PATSI BT IAd HAedd 47,556 fhaMier ¥ SR SN 'Hd R 487

W, Y@ T & AWR ¥ dex Agf@leRt 9@ # ' a9 A 9 M g
P SRRd Bl AT T R T ¥ Yed @1 Ao fEw g S99 ' WROm o =Ryl
ARG H Y Hal 99 1853 H YwH gs Al w@F AW A Y@ war i 1876 H Y&
ge Al IFl, 23 WA FiE g8l IE WAl Y gs| O WRA M gA, a9 sl
53,396 fHariey Yed H Wead O AR SH I TN W SHGT AW Aead W AR
Al S WRA A VA Y& g3, 99 I8 B WA 400 fHAMEY YA ead I@l, S/Eie
9 A I§ 2000 fHaAMieRr F@l, AN FN A VA edd G UE AT Fernl AR
W A YT AR B S FoheIE g8 §, 98 22424 fFedler ® Wy dw #
JE& 48,000 fFAMEY Tl PR 8A 39 ofR @ <@, A Ual dorm & ' dE W
g1 # g9d U orbel &wel St &1 &9 A8 o« B gl 50-60 Well A Sl IS URERT
Tl oM I ¥, TAA ST GUR HRA B SRd &1 TART IW 125 HRIS BN SAE
A I T SR ;S & WR O™, W9 iR med @ @ ugel UiseiiRE oA
g, sOfy s9H WUR HA @ ORd g1 W, A U 9 Tedl @ HeT, g9y
W fEed 2 6 g9 Qe e @& 9w iR S

W, BF 50 Wl ¥ YA B FAFN B 9 PR &l B IR g SO A
gan & qam & U AE T WS e S9el o g@ ' Wi vl @9
BN, 9% WeRl 9 @rell A8 ¥ Sywwfa S, g oSW 9 | oA @ TeRd
gl BRI 99 B9 UH-Gl d9 JqdM 9 U Bl g R W9 9% 98 Idam @l
TgEdt §, 99 9% B e A TE omi ¥

W, AR U9 P A qB W@ ¥ & UAEIv b uANHSE H ol gl H vRg
H A FAEl ARG § B TISIU b WHY TP JSHY I AT IR SIRew  TIASR.
G B oSgEl W TP A Gwel Reg A fed @ Wi &Nl S wHE q Reld
el SUBRYN Bl gEe Al IS AGMIBRY b A 15000 IRT$ UY SEfed dRA
B fAERe # off ok d@ gumHEAl s sew S & fewmfiEw wRo17,000 IR IW
T WA VAd AW Ge Wfud fREm W ol Yed JRem & JfaRed 39 Be @I
I 17000 fHARERr Yd $H BT AGEIGRO, 3000 @ e fafrr w1 gafmion 950
wedl W e e o1 ofRemns ek Yed gRem SuRil W R @R el W,
TIREIT F 99 IR™ g SRFfte Fe IRER deee it wer @ gw A
F HRU Il PH W A8 gg vl H WEI wWige G g g wmedl gl R QW
4 fUeel W@l # (HE B OECY).. HElRY, § Sedl s dxal gl dg @nll @l
FHEETT I TS Bl BH BB FRYE a1 & od 2l AdAfFT R W @1 g
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[ WRaNE THEaiE  WRAR]

Je1, Pl 989 @1 THhollal 9 W9 dell Wl ®§ AT By HAM  dlal Rl vfRIse
H gl OO & A SS9 Bl @ o) Rafd 8 SHe R W Y IR wRe e
i 9wl &R et =Ryl

W, # Aer ToRE F oWl AR UST gge €, SOk SW S Sl gl W,
ToRIT H Yed @ S 3 e % SR 824 WAl B U @ fheerad e
TSl &1 ORM WAR A UF & UFl & U ugu @rgAl b1 one [Aern 8, dad
A9 HINT B P I Tl AR FHS! WARE T A S0 A1 g9 824 ial
H W U T Aed E L (HaEE)..

MR. DEPUTY CHAIRMAN: Parmarji, please cooperate.

st wRafe gwafiEe AR ¢ W, 18 Vod dlsdl B de A9 A uARd $Re
FH HW dgd I T ¥ T @/ T TR W A AW B SeRd T (EEm)..

MR. DEPUTY CHAIRMAN: | am sorry.

M Rafe mEaiE AR @ W, a1 el

MR. DEPUTY CHAIRMAN: st 31 fmcl | am sorry.

3 WA AT "R IRAAARAL, ORI WHR 7 TSNS iR TaRT
T P AUR W XERT I HA™ HI Ao B osE ¥ Rh 5 @ wfteE e
gl ael @ | WY a1 M Seal W WX @R Ghd &l (@FEF).. d 99, aql
e 4 @ @ wR G

MR. DEPUTY CHAIRMAN: Seven minutes & a1l | cannot allow more than
that. In place of five minutes, | have alowed seven minutes. uiw fie & sramar
wd e fRgl de g 99! . (auE)...

it wRafie guafe WOR ; PR Uf¥W Yod &1 S} IEHeEle Bl &1 o
SIY, A ¥Rk H U SR ORI A W WEel < g1 39 fawm # W wH e
P SRG B(FFEH). K

MR. DEPUTY CHAIRMAN: It is not going on record. W. o &bl It is
not going on record. 3f3T-3fsy, ame fime &1 W . (Eu™).. # T wE| . (@Eau)..
It is not going on record. Parmarji, | am helpless. dfegl

*Not recorded.
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W, SedT &R ([ORT) : WX, MU B WHY BARI TEA BIC od Tl SR TS

VA NI § Al B9 W@l 9l SUNYUfd #elgy gwgdie |

Y Suqumfer ;- uw W W e aifdy, ofeT 9d e ¥ te fme @ W
& deEr

U ATHT &R : R AUH A & &A1 8§, o 8F &l S|

MR. DEPUTY CHAIRMAN: It is aready announced. No, no. You cannot take
more than seven minutes. | am very particular about that. You start speaking.

W IrAdT 4B ;. Iy9WRy Sft, oMU g §vie (), 2013-14 W e wl A
fear 8, e fau d omusdr g=jare o/l #Ral gl HEled, WRA & e d 3R
YRA Bl YAl H g H Xed B ggd g9l INEE Yel sl § gE gqrn w@red
g A YA WAl s U AR @9 St 4 O emal $ Wi Ul Y| aoie
T few ® W™ R F S Agfad ok wifrela ot few R, swWe ferg #
SIH gdE oA WEdl g1 il gAR faum & wefl 3 wer on fb oW X HAl
St ogele 9w fRar on @ v Hom A€l S o1l # ¥gE dew wEdl § (& Al
AT H#A ST oAed Al |l B @E fewn, g # O 9 Rmw iR e w9
qEEE gole Al U9 PR Wehd ¥, ofbd S YA A @’d g7 Y4 HRAl & |
Ju dE fear g1 S @ e ¢ WY eRIdgd WU doie 99 fear g,
e fog # SF@ faRly g=p@e < AEdl g1 el gl emar @l <wd gU Uiy
P OWROET AT G St oY pumes), AEE AR St 4S9l Yol
B PREUR W gl H Wy & ¥E A Farn mEd g fe o faww @ e W
Th g del T & XA gole A o Bl W o"El B Al 89 W OIOANT W OHW
SodR did XAl @ifeql # FEl aid dEal dEdl § 6 oemud oy d W Sed
P g A PE T AMPT U @e | IS F Tded H HE MY TR AW
gg Ped e (& AU B WHR P I b X S glEA gY A AN Bl A
gs, d H oudl IE fEaEr wEdl g 6 TS B WeAR b W "SI BE™
gy R S Ad gE € AT oM S W AR axd @ yE 9 it TAE wed, wife
I P oIS B Heled, H AEEE WAl SN @l wwEe oA gl 6 S Afgersd
P e B ARFAT Id gU ARUING H AR @ Wl g@M P 9 IA Fol
d HE € SR TGl AR HUGEl BT Ted PR 10 Ul HfSSdl bl SREVT
F gd HE Tl sEh fog d ST RN gwE o ww i, dfed @i d ST qenRy
FEM & <o d afkewri @ e @ Iwd g0 s URRd @ 9] 3R 98
33 UfRME @R §, A Ig ARl b WUEIGIU A SHPT RN IREE ERm|

Hqeled, WY B HIE BT & WA Y AT A AU USY ORGSR WA
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[, orAdT &Ry

HEAMOT B dd BRI AR gl HElRd, WEAE Y HAl S 9 sEHeEe # Sl Xd
AR dlefert wre @l A FE &, Sader H o9Ee axdl g1 W gl sfpewer A
Red Sqamic Jex 9 @ T W HA "Ry A FE T, I9e fou A S
gaE &1 PRI ARl g1 HElQY, ORI P AN °ifS UP b ArT g1 g8 @,
R, WHRT 9 #g] ¥ W Y @F 21 gAY # W9 Usdl PoRA & FId S
ufedis srar St @ 9 HRA AW dW SRW W BRI UF AR jE ® fF dEEmn
¥ g IS F AU gEm AR - sFET S OEGR U ¢ Gl STUl oMU wEren
¥ AWM B T dRAT F A9 URIIT B 9 FE B, Afbd IWS W ewar St
AR oMy S H By e AE fhw B HElw, e S wWew el wid wee g
vfdls €1 @8l A &1 g&d FRT € SR Mg & oM g s S/El " dr Hfew
g, ife e wAe @ pd @ 2TIOAN "9 T fF Pw eR F oz AR W=
T BT IE A Slee-USles Yo BRA DI AN PN | WIS T SEHIEIE A AT HSHIOT,
UTgR B8P IMeds] & fog, @8l S WM <9 UR H1 AR § 98l Ud ¢F MU
I B A BEl Bl SHe fAU Smud vw vRiE oF dorl ® gue fav § s
gae <l g, o o TS b [V Ue dAlbd o9 B dgd SNl g PR 3
T 39 AN W &AM N A g3 oAl § fh SIRIa-SaeT @R 9 ¢d @ dM
o1 U HEEd, g osme & o A RE A M WRIER §, SEl @WE 9 PoRM
d sHE A 1517 feddier ¥ el T & d¢ W =@vie 7, g8 W wadfig s
Bl g1 sAfIT H oM @ AW fh W AW dzd B dfs IS H wulaRd
PR P AT MU g8 ¢ d7 PR & ofl, S Tlee-d-Sleg wUART R P SH oA
H T fea WGl HERw, W ARG a¥ § WG osE & fav b ok R RieR
d & A oamd €1 fUse gve 9w § W A9 g8 9 wel ol fb RielR B @
R 9§ P AT WEN-SAET ¢A b W el og S 5 Saer @ et anm
qg sg $ g g8l om |F SR oAl A @I quu IR OGS | ey, § Iysf wed
B gAET AgM & ORI H WE AREV WU B AMA 9l Wl B Al 9gd
Aes &1 gy H sEHeEe W PW b BiUE, Sife WHl AREY WEE BT S
W g g8l & fau e fRY o9 gam B wA St 9 oww oeRdl g R W e
AT AN 39 Oifife WA B ST W | W JEHSEIE W Hald, o], O[S
B TR SRA A T B od B d A w oo, S R A fear o
e

MR. DEPUTY CHAIRMAN: Now, please, conclude.

oL 3edr &P : iR Ioele R IREIH - AN o N URdaad & 99
EIC S B L
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5.00 p.m.

MR. DEPUTY CHAIRMAN: Please, conclude.

Ol ST &R S M W R fem oA =Ryl Welew, ORI Uh deX W

MR. DEPUTY CHAIRMAN: You had only seven minutes.

. IAHT fEF ;SR Hew dleX dd S b fau ARl A ot 6 srEHemER
A I AN, AURAL, FEARTSN SR AWYR, IEEYR BAR UH oF Fordl S =iyl
qEIGY, 39 o9 & YE BN W R @iz U Refy om S @ ey @€Y 9@ A
B T 9dd Bl W & TR iR ggERmh o Wl F W R §¥F 0 R
THd B HABEIGY, IEHCEE IR foeell & &9 # TS WO SR N S ITHI
fled 1520 @ A TR 1 & T, APT qE dwRA hRT F oW onft d@
W T8 g Tl AR T SleaSled W fBAT WU SR S SRI d%e <rgE <ad
AN B Bl U goic H 9 ofl, SW U A X dife g8l db A Sea-3-
g Ugd Wa |

MR. DEPUTY CHAIRMAN: Please, conclude. amus 7 fime &1 v ¥l

o o b ;. WERw, g9 A td e <t off, e T % 9 9,

qEWON B A W S 9 Ped & b HE@On W OYORA  dlell B odl g}t
B Al P g8l BPhAT TMRYI IMUA S IO BT Ieuel Heden § O fewm §, @
P Add § & g8 WA weayl g1 swfay S W g9 Aswnn A PR
I9ET WihS g8t g aifey| dgifae AR W OW ofuel I8 9 WIeR &Rl ARyl

MR. DEPUTY CHAIRMAN: Please conclude. Now, please sit down. Now, Shri
Balagopal .

Ol 3refbT &R @ WR, UH A1 bEdl dredl g1 HeWv SR YORTd Bl UH Hewqol

IER Tl TAY g8l WS 9 B SRxd Bl TP oREdl 9 dedl g WR I

MR. DEPUTY CHAIRMAN: Alkaji, it is not going on record. ...(Interruptions)...
Agd B 8 T It is not going on record. §fsy, ST it is not going on record.
Rare w & o1 @1 %, #% wrer T8 ¥ Mr. Balagopa, you may proceed now.
Please restrict to seven minutes only and not even a single minute more than that.

*Not recorded.
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SHRI K.N. BALAGOPAL (Kerala): Sir, thank you for alowing me to speak.
We are expecting many more things from the Railways but even for a discussion,
we are not getting enough time. This itself is an injustice.

MR. DEPUTY CHAIRMAN : What to do? | am helpless.

SHRI K.N. BALAGOPAL: Sir, after the reply from the hon. Minister, we are
hoping that some more things will come. Without going into the operating ratio and
other ratios, we know that this time, the Railway Minister is charging 50 per cent
extra from the passengers as compared to 2011-12. Because, in 2011-12, the total
revenue was Rs.28,246 crores from passengers. Now, you are expecting Rs.42,210
crores. That means, you are adding 50 per cent more on the ticket charges as compared
to the last year. But, Sir, | have to stick on to one point. Earlier, hon. Member,
Shri T.K. Rangargjan talked about the Chennai High Court’s decision today staying
the differential diesel pricing. Sir, the Minister is a very good man, a nice man.
When we visited him, as part of Kerala delegation, for a discussion on Kerala issues,
he gave us a very patient hearing and took some positive steps. That is evident
in his reply also. But, any chief executive who needs to strengthen his organisation
has to argue for his organisation.

| am sorry to say that earlier, hon. Minister, Shri Vayalar Ravi, was here and
was saying that the Chennai High Court decision banning or staying the diesel price
hike is not good because it can't decide on the policy. But, Sir, now, the passengers
have to pay more for the ticket for travelling in railways and buses. The differential
pricing on diesel is to the extent of Rs.14 extra for the Raillways and Rs.14 extra
per litre of diesel for Road Transport Corporations; it will finish the public transport
systems. In this, the Ministry of Railways has to do something; basicaly, it is the
responsibility of the Railway Ministry. They are not saying anything against the Ministry
of Petroleum and Natural Gas. They have to argue before the Ministry of Petroleum.
Basically, they have to protest against this and we too need to discuss this.

We gave a Calling Attention Notice one or two weeks before for a discussion
on this. The BEST buses from Mumbai, Maharashtra, the Tamil Nadu buses, the
Andhra Pradesh buses, the Kerala buses and all the public transport corporations
will be finished. This issue should be taken up serioudly.

Sir, with regard to the railway facilities, | am not going into many of them,

but, from Kerala, when we are asking for more trains, people wonder, “Why are
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Kerala people asking for more trains?” Sir, we belong to a State from where a
lot of people migrate; 25 per cent of our people migrate to other States. Kerala
has the largest percentage of people who migrate. Our people are going to other
States. Now, as a reciprocation, some people are coming to Kerala from the North-
East, Bihar, etc. So, this State needs a number of trains. Presently, we are not having
enough number of trains.

Many Members spoke here about development of the Indian Railways. China,
which had only 28,000 or 29,000 kms. of rail lines at the time of their Independence,
they now have 80,000 kms. India, which had over 50,000 kms., has increased only
by 14,000 kms. So, the Railways have to do something more in order to develop
the passenger facilities. We need more trains because we want to serve the country.
We want to go to other places. If you take Dehi, we have more than 10 lakh
people. You take any State. A maximum number of people from Kerala need this
kind of commutation service.

That is why we are asking for more trains. As expected, the Rajdhani was not
announced. The hon. Railway Minister is here. We expected that the frequency of
Rajdhani Express for Kerala would be increased. We also asked for some other
trains, but they were not introduced.

Sir, another thing we want is the development of railway lines. At present, in
Keraa, the trains are running at less than 120 kilometres per hour. All-India maximum
speed is only 150 kilometres per hour. You take the case of developing countries
and developed countries. The speed of trains in those countries is more than 200
kilometres per hour. If we increase the speed of trains, then, another 50 per cent
more trains can run on those lines. So, we have to think in those terms.

Sir, as far as cargo transport is concerned, Kerala is not making much contribution
to the Ralways. We know this. After the completion of Vallarpadam Container
Terminal, we need a lot of railway facilities in Kerala. The railway lines and facilities
in the State are not adequate. Sir, cargo is coming...

MR. DEPUTY CHAIRMAN: Now you ask for your demands.

SHRI K.N. BALAGOPAL: | am asking for that, Sir. Doubling of lines is to
be completed. After Shornur, it is not completed. Shornur-Calicut-Manglore part,
electrification is there only on seven kilometres. There is no practical problem in
doing the rest of the electrification work there.
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As far as railway facilities are concerned, they are very pathetic. The differently-
able people and old-age people cannot walk in the whole platform. No escalators
are installed in railway platforms there. Only in Delhi and one or two some other
stations escalators have been instaled. In Kerala, Sir, there is no station in which
escalators have been installed. So, | request that escalators should be provided in
amost all major stations in all State Capitals.

Sir, recently, a foot-over-bridge fell down in Kerala. The Minister for State for
the Railways came there and he personaly got a representation. So, these kind of
poor conditions are prevailing there.

Sir, we are not getting food in the trains. It is not just in Keraa that we are
not getting food in the trains. The entry of vendors also is banned in the trains.
Travelling in a train of 24 coaches, we have to go upto the IRCTC Counter for
getting tea because vendors are not allowed inside the trains. 1 do not know why
the vendors are not allowed inside the trains, and why the Railway Ministry is behaving

negatively in this regard. ...(Time-bell rings)...

Sir, | have to say here one important thing about manufacturing facilities in
our State. For the last twenty years, it is our dream to have a Railway Coach Factory
in our State. For the last three-four years it was there.. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Now, conclude.

SHRI K.N. BALAGOPAL: Sir, | am completing it. Sir, the hon. Railway Minister
has said that they are looking for a public partner, like the SAIL. They want the
public sector to come forward. The Steel Authority of India is ready to do something.
The Railway Ministry has to act upon it immediately.

Sir, another thing which is relevant not only for me but also for our hon. Minister,
Vayalarji, who is sitting here. Sir, the hon. Defence Minister is not here. Sir, they
are coming from Cherthala. They represent Kerala in Parliament. They are holding
Cabinet posts in the Union Government. Sir, in their constituency, one wagon factory
and one bogie unit was announced by Laluji. (Time-bell rings) To keep their respect
intact there, the Railway Ministry has to do something.

MR. DEPUTY CHAIRMAN: Now, the time is over.
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SHRI K.N. BALAGOPAL: The wagon factory has to be there, at least, in
Antonyji's constituency and Vayalarji’'s constituency. The Railway is not doing these
kinds of things.

MR. DEPUTY CHAIRMAN: Yes, he can do that. Mr. Balagopal, seven minutes

are over.

SHRI K.N. BALAGOPAL: Sir, | want to say something about three railway
lines. Sir, in Tripura, only 100 kilometres railway lines are there. Sir, gauge conversion
on Churaibari to Agartala line is to be done. The conversion work from Lumding
onwards needs to be completed. Then, there is a new line from Agartala to Sabroom.
Last year, it was announced, but no provision for that line was made in the Budget.

Sir, there is a noble idea which was announced earlier. It is about Akhaura
to Gangasagar, through Bangladesh to Kolkata. That should be done, Sir.

MR. DEPUTY CHAIRMAN: Take your seat; it is over. Now, Shri Naresh Agrawal.

$ft TR AT (STR YR : AFCIE ITQWERT S, H MUY otRig dw & S9
IR 99 wed PHST Bl d8F B, A SHH W A oSl W IE AW war § &
S AT AER QMU Ul ferEge] QAT @Ed ¥, SN dle W H IS aRd §,
I Re Tl A A IRl S| THY dgd 9 AMGE 9ew ol W # §gd
@ AN B fomer TSI

M aR T AT ;- § i EE g a1 g1 ¥ a1 oM Wl eiidR T
Jhd ¥, T& W T Fhd Bl

MR. DEPUTY CHAIRMAN: That will be examined.

N W WA : HEGW, SR YW dgd g1 WeW gl HY dren o1 f& dme
J o el & R wife sga Al & Y foym e iR R ¥ diw due
o, @ H GEn oo & dma IR fER 9 fedex ¥® W B gy ueE e,
dfe gg WY dome g I R gd@ @ e iRy, g € frarl enR wEe
S oema &5 § ¢ B o WM 9, d B9 SS9l WRd XA, R®ife g8 Sg
A SR TRw A g AR Shoeue el o ST d9w, 99 W SR uw H o Sie,
QAP PR Yo HAl SN SR WRW & fU FE AIffd #Rd, A I8l Bl 21 @RS
A ST B OAERI B I URY, N R fiwg # qwd, @ I BS AR @
<Y B, SEP! Vd fAWET gRT 9gd Suem @l e 2

SEE, PR Y HAl S ¥El 93 gU BN, A § IS¢l §¥s I fb S fewmn
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gerl, dfed ot s #Al S wel 98 g €1 ' FEd © [ amu faRmn @er,
AfFT orR BRafedt W § @ Suer Sfaw 'rml W faRmn gem & fRw # oA
g, dfed feRmr g & Wiy weE WA Sf, o SEar @l gfaer <1 Ve, S |ER
SHal ¥ fog e E o, R O¥ aw gwom @ AR fF Y@ e Ssmar & fow
gl o off ¢ 99 @ € ST udEl g e ok ot R F wgd @ En
g dfpT e W oA # T@ AR 5 Sw oRe 9 tem w1 9 e =€
S 1@ e SMar dEt e e o SHar @ S Refd o gE § swe
fag #= o, § agm f& $9 @ 9 @ g & fau amw gs gHEREd R T
fF S =T 9WRa ff @ WY, R o Sear off S9ogdl W A @)
|H| AUF W THE SEM E, @R 89 W den fey gy €1 d @ fe fisd
goe H omue =wor @ off fF YAd Ul WMl W B WfSHd dietel @i, olfd
AT dF T W AREHA Dlelsl T8 Wiem T, @2 AU g WeT A goic B S
g0 $ %, 98 39 9ed P UUSl ¥, 98 Wed B WHRI Tl PR MU SHBI
W TE P, A IE Fed B @EEN 2l H @ wgm & o Fee # S =g
B E, PH W BH SRl Al T B Afeg, e e fe gw gdie @ sifom
g i el WReR &1 S S| gl § .(FauM). d O e ade 9 iftw
& gl L (@EEE). §9 PE & ogdieg @ &M WeR @1 Wl sifw 9eie g
P W P AT WY T ¢ 5 g A W o' odEl ¥ Swd few ¥ fUmdd
wERTE &1 o'W fafe @ e, 9 WERT @l gRend eNA, A WRE I8 Sl
3BT BRM SR WY SR ¥ f& wme v gnmi

I, TAM WS 7 AU a1 dEil WIS @ g W g, SRgaR @ 9
A gl § Yd B dNIeclcd PHC B wew W gl IE wEl & [P oS e
SHH Wded I8 Al el B ' YA @1 emygFaiexu & 9 R I @ R we™
TS PIs RN T, MR HE Fe9 Je AR B, O d® Yod A g iR s
goE ¥ I8 WERI g8 T3 Nt fF Y@ H1 golc W UM BRM SR SRA g
JT Y Bl sadl g9l R W R YRd AR I8 BEAY IM0H DI el
IR A fF T fa faed &1 W Aredlsw T8 e, a1 g die el §l ueRa
FH B W@ Tl ow oae A A gIa g 5 oonw ¥El uwed e @ Wl o@ w
A R T, R Ul Fd BAT Yw W BEY H g dedl d8l T HeWH  WiE
dql SEF 9gd ¢ Ror £ eeN d whEeEe @ oW € d' ' S offl '
Ig ded O & mar ¥ OfF O # emed @1 eue usHaR fidel Adar 7, ofed
ffg@M @ ¢ STs #, @y # fdgr o ¥ R dg 8 SN g1 39 QW A




Government [14 MAR., 2013] Resolution 387

TIH 9 BIEY H 499 PR 4l Sl Bl IMNNEl b A9 99 &b 9 W B8 AU Rived
Fl, AU AT WPl B g T8l B Y SR BET ASAIZORM B R &M e
feur, safet 89 dsd € f& oo fRma dIfvwl smuer R & =Ry, sasy 8iR
AU WM gAYl WM 99 ARyl A w99 R o ®, gad 9wt
¥ ST AR B ST @ B, AP AN M IE ¥ P 'H A W WM W1 @
gl

39, MU Uede™ @ 9 dRd &l ARUUG. R SieaRdl & e A Yo
7 g G "gead Bt € R ywifdd @9 a9l At @ = 98 e o
Tl IRMTG. MU Tam ¥ & SR SHRUE. we 7ade Iam @ gl SF § B
PRSI 8 81 IRWTG. & & I ¥ R SHaRd. we df q TA &
2

T & d= PRifEIE T BN % BRU MU YAd W URdd Bl GIem el T
e Bl WM XAd HO[Rem # ad e) e A1 oMy A WA & B Xead #ogRen
gt =feyl # @ wEgm f& emu <Hi B ve A frem Tl emo @E A1 swd
g Jo1 off asyl T @ I A Ay e 99 ® €, AW @ A9 & AU A
TN T T, W A TP IR Al & W W @ I AN 7 5 wH A gWwided
BId € @A BI UMl Bl 8, SAET BT Wl g9l T8l B, Wfdd SR e
g B @ & Al U SR B IVl L(FET B Al wEd, § us  srgEmiia
el B aRe Ul g W #R Rel g1 OH @ gawm & wgwm fb Sfed d H
P gEnd el e, 'R Wy ffftad drer 8, did ds® 9 o a® &Y ST,
dfpd H omud W B AMAGl g1 HElRd, I8l W XA s HAl S 43 gU E
d ST ogad € dEW & U S H eW W BH A "W BRUI R Al
|qUT H AU HA IOl H AT BCHI B TNV Bl T, Al I W H W AN
e 4 S oAF @ O§, S fAR @ € S W W T, SAdl Sisd §U A
FT AU A Al BH guic B WRM I, AT BH TEA R @ W & W
gl

SHRI D.P. TRIPATHI (Maharashtra): Mr. Deputy Chairman, Sir, | thank you
for having given me the opportunity. First, | would be failing in my duty if, Sir,
through you, | do not request the Railway Minister to implement all the approved
railway projects of Maharashtra State. All our Members of Parliament belonging to
different political parties met the hon. Railway Minister and aso the Prime Minister
and requested for implementing all those projects, especially, the Nasik-Pune line,
where unreasonable conditions should not be put by the Railway Ministry. Maharashtra
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Government is ready to pay 50 per cent of the cost. But we should not be asked
to give free land. How can we give free land for the construction of Nasik-Pune

Railway line which is very essentia?

Now, | come to the main Budget. Paragraph 104 of the Railway Budget tries
to present a kind of solution for various problems, whether it is safety, cleanliness,
development or conversion of gauges, etc. All these problems are discussed there,
especialy, the chapter dealing with dilemmas and concerns is a chapter which is
very relevant for that. But, Sir, there are serious problems with the Indian Railways.
| would not repeat what many hon. Members have just said and aso yesterday,
comparing Indian Railways with the other Railways, especialy the Chinese Railways.
But | would draw the attention of al the decision-makers in the Railways to the
recommendations of Lord Dalhousie when he was recommending why Railways should
be started and developed. He said and | quote Lord Dahousie: “ To immensely
increase the striking power of military at every points of the Indian Empire; to bring
British capital and enterprise to India; to give market to the Indian produce and
to bring in the European produce; and, especialy, take Indian cotton for the British
mills, so on and so forth...” | am not quoting the entire recommendations of Lord
Dalhousie, but the foresight with which he recommended that the Railways should
be started as soon as possible in India. Because, till then, the level of train, speed
and its quantum was much less and after this, one should not be surprised that
what Karl Marx says, ‘How will the Indian Railways work with the unprecedented
speed of a vehicle of industrialisation and economic and social change?’ It is, again,
not surprising that one of the great Urdu poets, Akbar Allahabadi, opposed the Indian
Railways. He said that these Railways would bring Western values and systems and
we aso said, “Instead of trees, we will have signa post. Instead of dove, we will

have the railway engine.” This is from Akbar Allahabadi.

Now, coming to the problems being faced by the Railways. But before | do
this, I must inform, Sir, through you, the hon. Members that there is some strange
thing happening in the Railways. There is a Commission of Railway Safety. Now
this Commission is not under the Ministry of Railways. Although this functions under
the Railway Act, 1989, but it is under the Ministry of Civil Aviation. The argument
was that since it will investigate accidents and investigate whether the standards of
safety are kept by the various railway institutions or not; therefore, it should not
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be under the Railways. Now it has to function under the Railways Act. So, these
officers have no authority, and the Civil Aviation said that they are not functioning
properly. The Railways said, ‘No, they are functioning properly.” So, this is the position.

Then, two more important points. | don’t think any Government Department can
violate the Act passed by Parliament of India. But, by one Government Order (GO.),
the Railway Ministry has increased the quantity of damage of accidents. It was in
the Act that if there is a damage, because of an accident, of more than Rupees
Twenty Five lakhs, then the Commission of Railway Safety will investigate that. Now,
by a Government Order, the Ministry increases that damage to two-and-a-half crores,
which is a clear violation of the Act passed by the Government. Second, it was
mentioned in the Act — | think, it was Clause 6(2)(b) of the Act passed in
1989 — which said that the right of inspection will be with the Commission of
Railway Safety, but, by one internal order, this right of inspection, instead of the
Commission, has been given to the GMs. Now this is what is happening in the
Railways.

| am supporting the Railway Budget, which is having a very fair balance between
political pragmatism and fiscal realism, | would certainly state certain important
problems which have not been mentioned by the other hon. Members who spoke
before me because | am never repetitive by nature. There is no need to repeat what
has been said.

See, there is a grave imbalance in the Railways, especialy, in the last two decades
in the number of covered wagons. We are okay with the passenger coaches. But,
with the wagons, the number, percentage of covered wagons, is going down steadily.
So, that the wagons, which carry sugar, fertilizer, medicines and so many other
necessary things, the wages are not available. The number of open wagons is increasing
every day. Especially, after the collapse of the Soviet Union, we are not getting
supplies and we do not have enough plants to manufacture wheel axils which are
essential for these wagons.

The second problem with the Ralways again is the problem with the port
connectivity, which was very, very important. It is not a wonder that Railways began
from the important port towns of India, Mumbai, Chennai, Kolkata, and, therefore,
this port connectively, especially of the new ports in the Western and Eastern areas,
is very essential. ...(Time Bell rings)... Our friend from Odisha was talking about
this. ...(Time Bdl rings)...
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Finally, without taking much of your time and going by discipline completely,
| would say that electrification is very essential. There were certain other problems,

but because of lack of time, | am not saying that.

aiRer & # sa & wgm & WA Y@ W Weled B 9 A FH U @
A R U AR @ A YA F e d At @1yl ST 89 I8 ouel aRd
g, 7 td aRe T W § & Fedl dart geed $ dRe T8 Fo @8y, dfed
Rreft gt @t Re f 9 g @ity S|el U ' W9 @ 9Md 81 s§fey
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RECOMMENDATIONS OF THE BUSINESS ADVISORY
COMMITTEE

MR. DEPUTY CHAIRMAN: | have to inform Members that the Business Advisory
Committee, in its meeting held on the 14th of March, 2013, has alotted time for

Government Legidlative and other Business, as follows:-



